
CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI -5 

(DESTRUCTION OF RECORD RULES, 1990) 

 

INDEX 
O4W. 
O.A./TA/ NO....... ..........2.0 
RA/CP/NO 	2015 
E.P./M.P./NO .. . . . ......... 2015 

Order Sheets ......... .......... pg........ 

Judgment! order 	 .............. to.... 	..... .......... 

Judgment & Order dtd..............received from H.C. /Supreme Court. 

4.0.A..  ......... 	 [.Q.O.c1 page ........... ......... to...... 

5. 	E.P/M.P.....  ...................... . to ................ ......... 

R.A./C.P ....................... 
../........

page  ........... ............to ............ ............. . 

W.S. ..... ............ ...... ......../... ........ .Page ...................... to .................... .. 

Rejoinder ................... .............. page .....  ................. to ........ ............... 

Reply ....................... ................. pag ....................... to ........................ 

Any other papers ....................... page ..................... to...................... 



• 	 . 

CFN1'RAI. ADMINiSTkAJi\'i IThB1JNAI. • 	
GUWAHAT] i.NC1f: 

0•  

01- 41111al Application No. 

2. 	usc Petition No. 	 . 

I (nntempi Petition No. 	 / 

] 	 App] cation No. 	 ( 	 / 

' 
App icant(),I 	 'S- Union Of India & Ors 

Advocate 	r the Applicant(S) ....4.. .) :.. .,. .M. 
.'\d\ ocaic tu Ilic Rcspondcnr(S)........ 

	

c 	 Date 

24.02.2009 L .1 

 

' 	c.. 	.•--. L 	:,.( 	 •• 

d. 
.. 3 ç  . 

	

Dy. Repstrar 	I  

7 

/7: a._i• 

7i_fr 7 pq  

• 	 .• 

0 rd e,rs of the Tn bun a 

For th reasons recorded separately, this 

case stands disposed of. 

(M.R.Mohanty) 
.Vice-Chairman 



I 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.22 of 2009 

DATE OF DECISION: 24.02.2009 

Shri Abid Hossain Biswas 
..............................................................App1icnt/s. 

Mr. Adil Ahrned 
....................................................... . ................. ..... Advocate for the 

Applieantls. 

- Versus 
U.O.I.&Ors 

........................................................... T.e span den ti's 

Mrs. Manjula Das, Addl. C.G.S.C. 
........................................................Advocato for tho 

Respondents 

CORAM 

THE HONBLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN 

Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Judgment delivered by 	 e- cain 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.22 of 2009 

Date of Order: This the 20 Day of February, 2009 

HON'BLE MR. MANORAN)AN MOHANTY, VICE-CHAIRMAN 

Shri Abid Hossain Biswas 
S/o Late Abuar Rahman Biswas 
Assistant Engineer (Civil) 
Central Public Works Department 
Khatkhati Central Division 
Group Centre C.R.P.F. 
P.O.- Khatkhati 
Dist- Karbi Anglang, Assam. 
Pin- 782480. 

...Applicant 

By Advocates: Mr. Adil Ahmed & Mr. Nuruddin.Ahmed. 

-Versus- 

The Union of India 
Represented by Secretary 
Government of India 
Ministry of Urban Affairs 
Nirman Bhawan 
New Delhi- 110011. 

The Director General Works 
Central Public Works Department 
118-A, Nirman Bhawan 
New Delhi- 110011. 

The Chief Engineer (NEZ) 
Central Public Works Department 
Cleve's Colony, Dhankheti 
Shillong- 793003. 

Respondents 

By Advocate: 	Mrs. Manjula Das, 

* * * ** * 
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O.A. No.22 of 2009 
O RD E R(O RA 1) 

24.02.2009 

MANORAN3AN MOHANTY, (V.C.) 

Heard Mr. Adil Ahmed, learned counsel appearing for the 

Applicant,and perused the materials placed on record. 

Claiming A.C.P. benefits, the Applicant approached his 

authorities time & again. He claims, further, that his juniors have 

already been given the said benefits. In response to his last 

representation, the Office of the Chief Engineer (North Eastern Zone) 

of CPWD at Shillong (by their communication dated 25.09.2008) 

intimated the Applicant as under:- 

"Subject:- Implementation for granting of 2 nd 

ACP Scheme in respect of Shri A.H. Biswas, 
AE(C). 

Sir, 
With reference to above subject the case of 

lind ACP Scheme was sent by this office letter 
No. 18/10/2004-Admn. dated 11.12.07 (copy 
enclosed) but no action has been taken so far. This 
office again sending the check list under ACP Scheme 
du.ly  filled in prescribed proforma in respect of Shri 
A.H. Biswas, AE(C) attached to the office of 
Khatkhati Central Division, CPWD, Khatkhati for 
further necessary action at your end please." 

Above communication goes to show that the matter 

relating to grant of 2 nd ACP benefits to the Applicant is still pending 

with the higher authorities of CPWD Organization at New Delhi. 

At the above juncture, the Applicant has rushed to this 

Tribunal with the present Original Application (filed under Sec9oJ 
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the Administrative Tribunals Act, 1985) seeking a direction, to the 

Respondents, to grant him ACP benefits. 

A copy of this Original Application has already been' 

supplied to Mrs. Manjula Das, learned Addi. Standing Counsel for 

Government of India. 

Since the proposal (for grant of 2n d ACP benefits to the 

Applicant) is now before the authorities of CPWD, without going into 

the merits of the matter, this case is hereby disposed of with direction 

to the Respondents to consider the proposal in respect of the Applicant 

and pass necessary orders within 90 days from the date of receipt of a 

S . 	copy of this order. 

Send copies of this order to the Applicant and to all the 

Respondents (along with copies of.this Original Application) in the 

address given in the O.A. and free copies of this order be supplied to 

the learned counsel appearing for both parties. 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

/bb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. -  OF 2009. 

Abid Hossain Biswas 
Applicant 

-Versus- 
The Union of India & Others 

Respondents 
	I FEB 2009 

SYNOPSIS: 
	 Guwahati Bench 

The Applicant presently working as Assistant Engineer 
(Civil) in the Central Public Works Department (C.P.W.D. in 
short) at Kohima in the state of Nagaland under the Executive 
Engineer (Civil) Khatkhati Central Division, Khatkhati. He has 
joined in C.P.W.D. as Junior Engineer (Civil) on 19,03.1982. 

The Government of India vide their Office Memorandum dated 
09.08.1999 launched an Assured Career Progression (in short 
ACP) Scheme for Group B, C and D Central Government 
Employees. As per the said Scheme the Central Government 
Employees are entitled for two financial up-gradations on 
completion of 12 years and 24 years regular service. The 

Applicant has already completed more than 26 years of regular 
service without any blemished under the Respondents and 
therefore he is entitled for the 2nd financial up-gradation 
under the ACP scheme. After completion of 24 years of regular 
service he submitted a representation to the Executive 
Engineer (Civil), Khatkhati Central Division, C.P.W.D., 
Khatkhati for granting him the 2nd financial up-gradation 
under the ACP Scheme and the Executive Engineer forwarded 
the case of the Applicant to the Superintending Engineer, 
Silchar Central Circle, C.P.W.D., Silchar. on 11.01.2007. 
Thereafter the Superintending Engineer, Silchar Central 
Circle, C.P.W.D., Silchar forwarded the case of the Applicant 
to the Chief Engineer (NEZ), CP.W.D., Shillong on 
12.02.2007 for necessary action. The Deputy Director (Admn), 
C.P.W.D., New Delhi on 04.06.2008 issued a list of 68 Junior 
Engineer (Civil) for 2nd financial up-gradation under the ACP 
scheme. In the said list the Applicant name is not included in 

t  M  W  - ~  ffil 
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the said list in spite of his completion of 24 years of regular 
service. Some of the Junior Persons names were listed in the 
said list. Being aggrieved by this the Applicant filed a 
representation on 16.07.2008 before the Chief Engineer (NEZ), 
C.P.W.D., Shillong for consideration of his name for 2nd 
financial up-gradation under the ACP Scheme. The Section 
Officer (Admn) in the office of the Chief Engineer (NEZ), 
C.P.W.D., Shillong on 11.08.2008 intimated the Applicant that 
he has forwarded the check list under the ACP scheme in 
respect of the Applicant to the Director General of Works, 
C.P.W.D., New Delhi on 11.12.2007 for granting him the 2nd 

financial up-gradation under the ACP Scheme on 25.09.2008. 

The Applicant submitted another representation on 15.09.2008 
before the Chief Engineer (NEZ), C.P.WD., Shillong for 
taking necessary action in this matter. The Section Officer 
(Admn) in the office of the Chief Engineer (NEZ), C.P.W.D., 
Shillong forwarded again the Check List under the ACP 
Scheme in respect of the Applicant for granting him 2nd 
financial up-gradation under the ACP Scheme to the Director 
General of Works, C.P.W.D., New Delhi. However, till date 
the Respondents have not granted the 2nd financial up-
gradation under the ACP Scheme to the Applicant inspite of all 
the recommendation mentioned in above. 

Hence, this Original Application for seeking justice in 

this matter. 

central 	T,Luna 

I 3 FEB 2009 

Bench 



IN THE CENIRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHATI BENCH, (3UWA}IATI 

ORiGINAL APPLICATION NO. 2 	OF 2009. 

Abid Hossain Biswas 	 ___ 
Applicant 	CentrslMmint tThø'R 

-Versus- 
The Union oflndia&Others 	 1 	FEB 2009 

Respondents 

TUMWTdLIST OF DATES 	 ahatI Bench 

19.03.1982 The Applicant was appointed as Junior Engineer (Civil) in the 
Para 4.2 Central Public Works Department. 
09081999 The Government of India introduced two financial up- 
Pam 4.3 gradations under Assured Career Progression Scheme for 
Annexure 1 Group B, C and D Central Government Employees after 

attaining 12 years and 24 years regular service respectively. 

18.03.2006 The Applicant has completed the requisite 24 years of regular 
Pam 4.5 service under the Department. 
11.01.2007 The 	Executive 	Engineer, 	Khatkhati 	Central 	Division, 
Pam 4.5 C.P.W.D. vide his letter to the 	Superintending Engineer, 
Annexure 2 Silchar Central Circle, C.P.W.D. Silchar recommended the 

case of the Applicant for grant of 2nd ACP. 

12.02.2007 The Superintending Engineer, Silchar forwarded the case of 
Pam 4.6 the Applicant to the Chief Engineer (NEZ), C.P.W.D., 
Annexure 3 Shillong for granting him 2nd ACP. 

04.06.2008 The Deputy Director (Admn), C.P.W.D. issued a list of 68 
Pam 4.7 Junior Engineer (Civil), C.P.W.D. for 2nd financial up- 
Annexure 4 gradation under the ACP Scheme. 

16.07.2008 The Applicant submitted a representation to the Chief 
Pam 4.8 Engineer (NEZ), C.P.W.D. praying for granting him 2nd ACP. 
Annexure 5 

11.08.2008 The Section Officer (Admn) intimated the Applicant about the 
Pam 4.9 forwarding of his representation before the Director General 
Annexure 6 of Works, C.P.W.D., New Delhi. 

15.09.2008 The Applicant submitted another representation to the Chief 
Pam 4.10 Engineer (NEZ), C.P.W.D., Shiliong. 
Annexure 7 

25.09.2008 The Section Officer (Admn) in the office of the Chief 
Pam 4.11 Engineer (NEZ), C.P.W.D., Shillong forwarded the check list 
Annexure 8 under the ACP scheme in respect of the Applicant for granting 

him 2nd ACP to the Director General of Works, C.P.W.D., 
New Delhi. 

Date- /3.0 2r2(7V) 
	 Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRAtIVE TRIBUNAL 
GUWAHATI BENCFL, GUWAHATI 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. L OF 2009. 

Shri Abid Hossain BiSWaS 
App1ican Central Mmtnl 	Tmunal 

-Vs- 
The Union of India & Others 	 1 	FEB 2009 

.......... Respondnts 

- I N D E X - 	 Bandh 

SI. No. Annexure Paiticulars Page No. 
I ... Original Application 1 to 8 
2 ... Verification 9 
3 1 Photocopy of ACP Scheme vide Office 

Memorandum dated 09 th  August 1999. 16 -Jo I 

4 2 Photocopy of the letter No. 10(4)IKCD/2006- 
07/2156dated11.01.07. I?+° (9 

5 3 Photocopy 	of 	the 	letter 	No. 
9(30)/SCC/06/162 dated 12.2.07. 2-t) 4z 2-1 

6 4 Photocopy of the office order No.150 of 
2008 dated 04.06.2008. 22 4o 2. 

7 5 Photocopy of the representation submitted by 
the Applicant dated 16.07.2008. 2 

8 6 Photocopy of the forwarding letter dated 
11.08.2008. 

9 7 Photocopy 	of the 	representation 	dated 
15.09.2008 submitted by the Applicant. 

10 8 Photocopy of the letter dated 25.09.2008. 9 

Date- /3 1 02r2irzJCy Filed by 

\/Vt4Jl4 
,) 

Advocate 
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IN THE CENTLkL ADMINISTRATIVE TRIBUNAL, 	Nam 
GUWAJIATI BENCH, GUWAF[ATI U.  

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE  
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2009. 

central 

lC ina i 	BETWEEN 

Shri Abid Hossajn Biswas 1 EEB 2009 	
Son of Late Abuar Rahman Biswas 
Assistant 	Engineer 	(Civil) 

uwahati Central Public Works Department, 
Khatlthatj Central DIVI$jOfl, 
Group Centre C.R.P.F,, 
Post Office-Khatkhatj 
DistrjctKarbi Anglang, Assam, 
PIN-782480 t.— 

•..Appljcant 
-And- 

1. The Union of India represented 
by the Secretary to the 
Government of India, Ministry of 
Urban Affairs, Nirinan Shawan, 
New Delhi, Pin Code-110011.--- 

?. The Director General Works, 
Central Public Works Department, 
118-A, Nirrnan Bhawan, New Delhi 
Pin Code-110011.%.-- 

3. The Chief Engineer (NEZ) 
Central Public Works Department, 
Cleve's Colony, Dhankheti, 
Shillong, Pin Code-793003.4--- 

* Respondents 

DETAILS OF THE APPLICATION 

1) PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

The Application is not made against any particular order but it is made 
for seeking a direction from this Hon'ble Tribunal to the Respondents to grant 
the 2nd financial benefit under the Assured Career Progression (in short 
ACP) Scheme to the Applicant as he has already completed more than 26 years 
regular service in the Department. 

N 
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t4VT '1941 
2) JURISDICTION OF THE TRIBUNAL 

	 uw•ahati Bench 

The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 
Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1] ThatyourApplicantisacitizenofhtdiaandas suchheis entitled to all 
rights and privileges guaranteed under the Constitution of India and the law 
framed thereunder from time to time. 

4.21 That your Applicant begs to state that he has joined as Junior Engineer 
(Civil) in the Central Public Works Department (C.P.W.D. in short) on 
19.03.1982 and he was posted at Central Design Organization C.P.W.D.,. 
Nirman Bhawan, New Delhi. He was transferred to Jaipur Central Division 
No-il C.PW.D. at Jaipur from New Delhi. Thereafter he was promoted to 
the post of Assistant Engineer (Civil) C.P.W.D. and posted in C.P.W.D. 
Eastern Region at Kobima Central Sub Division I & II under the office of 
the Executive Engineer, Khatkhati Central Division C.P.W.D., Group 
Centre, CRPF, Kbatkhati, Assam. He joined in his post as Assistant 
Engineer (Civil) on 14.09.2006 at Kohima in the state of Nagaland. 

4.3] That your Applicant begs to state that the Fifth Central Pay 
Commission in its reports has made certain recommendations relating to the 
Assured Career Progression (ACP in short) Scheme for the Central 
Government civilian employees in all Ministers/Departments. The ACP 
Scheme need to be viewed as a 'Safety Net' to deal with the problem of 
genuine stagnation and hardship faced by the employees due to lack of 
adequate promotional avenues. Accordingly, after careful consideration of 
the to the recommendation of the Central Pay Commission (CPC in short), 
the Govt. of India, vide its Office Memorandum No.35034/1197-Estt (D) 
dated 09-08-1999 issued by the Department of Personal and Training 
(DOPT in short) launched an ACP Scheme with certain modifications for 
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the Central Government Civilian employees to mitigate hardships in cases 

of acute or in an isolated post. As per the said ACP Scheme the Group "B", 

"C" and "D" Central Government Employees are entitled for financial up-

gradations on completion of 12 years and 24 years of regular service 

irrespective of availability of posts/vacancies. The detailed Scheme and the 

conditions thereto have been circulated by the DOPT vide its said O.M. 

1999. 

central min Photocopy of ACP Scheme vide Office Memorandum 

1 FEB 2009 	dated 0911  August 1999 is annexed herewith and 

marked as ANNEXURE-1. 

T Wa ~
.Sji Bands 

UVZ t c7t_  !1b  
4.41 That your Applicant begs to state that the Central Government 

Employees are entitled for two financial up-gradations on completion of 12 

years and 24 years of regular service irrespective of availability of 

Posts/Vacancies under the AC? Schemed The instant Applicant has already 

completed more than 26 years of unblemished regular service in C.P.W.D. 

Therefore he is entitled for 2nd AC? w.e.f. 18.03.2006 as he has completed 

24 years of service on the said date. 

4.51 That your Applicant begs to state that after completion of his 24 years of 

service he submitted an application before the Executive Engineer, G.C., 

C.R.P.F Complex, Khatkhati Central Division, C.P.W.D., Karbi Anglong, 

Assam for granting him 2nd financial benefits under the ACP scheme. In 

reference to the said application the Executive Engineer vide its letter No. 

10(4)IKCDI2006-0712156 dated 11.01.07 recommended the case of the 

Applicant for granting him 2nd ACP to the Superintending Enguect, Silchar 

Central Circle, C.P.W.D., Silchar. In the aforesaid recommendation the 

Executive Engineer has stated that the Applicant has already completed 24 

years of service' on 18.03.2006 and no adverse record is found or pending 

against him as per his service record and Personal File. 

Photocopy of the letter No. 10(4)/KCD/2006-07/2156 

dated 11.01.07 is annexed herewith and marked as 

ANNEXURE-2. 

4.61 That your Applicant begs to state that the Superintending Engineer, 

Siohar Central Circle, CPWD, Silchar vide its letter No. 9(30)/SCC/06/162 
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dated 12.02.07 forwarded the case of the Applicant to the Chief Engineer 
(NEZ),CPWD, Dbinkheti, Shillong for grantng him 2nd ACP. 

Photocopy of the letter No. 9(30)/SCC/06/162 dated 
12.02.07 is annexed herewith and marked as 
ANNEXURE-3. 

4.71 That your Applicant begs to state that the Deputy Director (Admn) in 
the office of the Directorate General of Works, C.P.W.D. vide its office 
order No.150 of 2008 dated 4th June 2008 granted 2nd ACP to 68 (sixty 
eight) Junior Engineer (Civil), C.P.W.D. who had completed 24 years of 
regular service from initial date of appointment They were granted the 2nd 
financial up-gradation under ACP scheme in the pay scale of Rs. 10,000/-
15,200/-. The name of the Applicant did not included in the said list but 
some of the Junior Engineers who were appointed in the department after 
the Applicant got the benefit of 2nd financial up-gradation under the ACP 

-Svbeme vide the aforesaid list dated 4th June 2008. 
Photocopy of the office order No. 150 of 2008 dated 
04.06.2008 is annexed herewith and marked as 

13 FEB 2009 	 ANN XURE-4 

t uwahat Bench 
That being aggrieved by non-inclusion of his name in the list dated 

04.06.2008 for granting the benefit of 2nd ACP, the Applicant filed a 
dr tc,b7.o 

representation before the Chief Engineer (NEZ), C.P.W.D. Shillong to take 
necessary action for granting 2nd ACP to him. 

Photocopy of the representation dated 16.07.2008 
submitted by the Applicant is annexed herewith and 
marked as ANNEXURE-5. 

4.9] That your Applicant begs to state that the Section Officer (Admn), in 
the office of the Chief Engineer (NEZ), C.P.W.D. vide its letter 
No.18110/2004-Admn. dated 11.08.2008 intimated the Applicant about 
forwarding of the application of 2nd ACP to DG (W), New Delhi vide their 
office letter No.18/i 0/2004-Admn. dated 11.12.2007. 

Photocopy of the forwarding letter dated 11.08.2008 is 
annexed herewith and marked as ANNEXURE-6. 

XII 
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4.101 That your Applicant begs to state that on 15.09.2008 he submitted 
another representation in reference to his letter dated 16.07.2008 to the 
Chief Engineer (NEZ), C.P.W.D., Shillong. stating therein that in spite of 
more than two and half years after fulfilling the required 24 years of regular 
service he did not get the 2nd financial up-gradation under ACP Scheme, 
therefore he is incurring financial losses. He requested the chief Engineer to 
forward his case to the concerned authority for consideration of his name 

tb ebe1neflt of 2nd financial up-gradation under the ACP Scheme. 
Central Aftinistra0m TrunaI 	 Photocopy of the representation dated 15.09.2008 

13 FEB 2009 	
submitted by the Applicant is annexed herewith and 
marked as ANNEXIJRE-7. 

K1!cl 4144t 
wahatl Bench 

4.111 That your Applicant begs to state that the Section Officer (Mmn), in 
the office of the Chief Engineer (NEZ), C.P.W.D., Shulong vide her letter 
No.18/l0/2008-Admn. dated 25.09.2008 forwarded again the check list 
under ACP scheme in respect of the Applicant for granting of 2nd ACP 
scheme to the Director General (Works), C.P.W.D., New Delhi i.e. the 
Respondent No.2 for necessary action. However till date the Respondents 
have not taken any steps for granting 2nd ACP to the Applicant. As such 
finding no other alternative Applicant is compelled to approach this 

Hon'ble Tribunal for seeking justice in this matter. 
Photocopy of the letter dated 25.09.2008 is annexed 
herewith and marked as ANNEXURE-8. 

4.121 That your Applicant begs to state that the Respondents have adopted 
a discriminatory attitude towards him only to deprive him from his 
legitimate dues. Surprisingly, the Respondents have granted 2nd financial 
benefits under the ACP scheme to the Junior Persons by depriving the 
Applicant vide their list dated 4.6.2008. As such it is a fit case for this 
Hon'ble Tribunal to interfere with and to protect the rights and interests of 
the Applicant by directing the Respondents to grant 2nd financial up-
gradation under the ACP Scheme. 

4.13] That your Applicants begs to state that due to non-consideration of 
his case for granting the 2nd financial up-gradation under the ACP Scheme 
he is suffering from heavy financial loss. As such the action of the 
Respondents is arbitrary, unjust unfair, illegal, discriminatory and violative 
of the princi Ic of natural justice and doctrine of equality. 
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4.14] That your Applicant submits that the 

mala-fide intention only to deprive hini from his legitimate right. 

4.151 That your Applicant submits that.the action of the Respondents is 

highly illegal, improper, discriminatory, whimsical and also against the fair 
play of Administrative justice. 

4.161 That your Applicant submits that the Respondents have violated the 
Articles 14, 16 and 21 of the Constitution of India. 

4.171 That your Applicant submits that the 
 Respondentshave violated the 

principle of Natural Justice. 

4.181 That your Applicant submits that he demands justice and the same 
has been denied by the Respondents. 

4.19] That this  application is filed bonafide and for the interest ofjustice. 

5) GROUNDS FOR RELIEF WITH LEGAL PRO VISION 

5.11 For that; due to the above reasons narrated in detail the action of the 
Respondeiis is in prima flicie illegal, mala-flde, arbitrary and without 
jurisdiction. 

5.21 For that; the Government of India, Ministry of Personal, Public 
Grievances and Pensions, Department of Personal and Training vide its 
Office Memorandnm dated 09.08.1999 granted A.C.P. Scheme i.e. 
financial benefits after competition 12 years and 24 years regular service 
for the Central Government Employees. Therefore the Applicant is also 
entitled for two financial up-gradations under the ACP scheme. 

5.31 For that; the similarly situated persons has already been granted the 
said financial benefit under the AC? Scheme by the Respondents. The  
Respondents can not discriminate the Applicant by not granting him the 
said benefit without any cause or causes. Hence the action of the 
Respondents is  discriminatory and also not sustainable in the eye of law. 

5.41 For that; the Executive Engineer and the Superintending Engineer 
C.P.W.D. has already recommendej the case of the Applicant before the 
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Respondent No.3 for granting him second financial benefit under the 
A.C.P. Scheme and they have also stated that the Applicant has already 
completed 24 years of regular service and no adverse record is found or 
pending against him in his service record. Inspite of the aforesaid 
recommendation the Respondents have not yet granted the 2nd financial 

up-gradation under the ACP Scheme to the Applicant. 

5.5] For that; the office of the Respondent No.2 vide its order dated 04th 
June 2008 granted second ACP to some of the Junior Engineer (Civil) 
C.P.W.D. who were junior to the Applicant. The Respondents being a 
model employer cannot deny the aforesaid benefit to the Applicant which 

he is legally entitled to. 

5.6] For that the  action of the Respondents is aibitrary, mala-fide and 

discriminatory with an ill motive only to deprive the Applicants from 

getting his legitimate due. 

5.7] For that, due to non-granting the 2nd financial benefit to the Applicant 
under the ACP scheme, he is suffering from great financial loss and also 

mental anxiety due to neglected attitude of the Respondents. 

5.81 For that, in any  view of the matter the action of the Respondents are 

not sustainable in the eye of law as well as fact of this case. 

The Applicants crave leave of this Hon'ble Tribunal advance further 
grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the Applicant except the invoking the jurisdiction of this 
Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATFERS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

That the Applicants further declare that he has not filed any 
Application, Writ Petition or suit in respect of the subject matter of the 
instant application before any other court, authority, nor any such 
applicatiowwrit petition of suit is pending before any of them. 
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RELIEF SOUGHT FOR: 
	 Guwahati Bench 

Under the fi,cts and circumstances stated above the 
Applicant most respectfully prayed that Your Lordship may 
be pleased to admit this application, call for the records of the 
case, issue notices to the Respondents as to why the relief and 
relieves sought for the Applicant may not be granted and after 
hearing the parties may be pleased to direct the Respondents 
to give the following relieves. 

8.11 That the Hon'ble Tribunal may be pleased to direct the 
Respondents to grant the Applicant the 2nd financial up-
gradation under the ACP scheme as the Applicant has alEeady 
completed more than 24 years of regular service in C.P.W.D. 

8.21 To Pass any other relief or relieves to which the 
Applicant may be entitled and as may be deem fit and proper 
by the Hon'ble Tribunal. 

8.31 To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage Applicants do not seek any interim relief but if the 
Hon'ble Tribunal may deem fit and proper may pass any appropriate 
order/orders. 

Application is filed through Advocate. 

ii) Particulars of LP.O.: 
I. P.O. No. 	c;, 3 )J 	9 
Dateoflssue 	22rz - , 
Issued from 	

( ttTr/; ( P. O, 
Payable at 

12) LIST OF ENCLOSURES: 
As stated above. 

Verification. 
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JI 
Guwahatj Bench 

VERIFICATION 

I, Abid Hossain Biswas aged about 51 years, Son of 

Late Abüar Rahman Biswas, working as Assistant Engineer 

(Civil) office of the Executive Engineer, Khatkhati Central 

Division, Central Public Works Department, Group Centre 

C.R.P.F., Khatkhatj, P.O.- Khatkhati District-Karbj Anglang 

Assam PIN- 782480 • do hereby solemnly verify that the 

statements made in paragraph nos.  
are true to my knowledge, those made in 

paragraph nos.  

are being matters of records are true to my information 

derived there from which I believe to be true and those made 

in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the 13 th  day 
of J/ 	2cm 

v4" 
DECLARANT 

.11 



/ 	 ANNEXURE--1 
No.35o34/;,7p I) 	

MQLAfl 
.G(Jvernr,oit Of IndIa 

u Perj •I'bij ' • 
( 	

I 	C flcVpJ1Cc5 flflrl 
5 	 JijtJ[J \'wrn of P Qzmcj and TrahiLng) 

North 

901999 
' 

E 	
REER PROE5SIQN SCHEME FOR THE CENTRAL G0VERNMF 

EMPLOYEES 
Cen tral Pay Comm,

Rcpo 	 ceti 
' 	

urd Carcer Pxc 	
sjon(ACP) Scbcme for tim Cenj Qoveniment civi Th AC? 	needs t be vjewcd n a iJ 	O(g.j 	

and bap faced by the employees due to lock 
oual AVcnt:. Accordingly 	cr Ca(Cfuj 	fl8ldcgi0 It 	bcc0 ded 

: 	•' 	to ln(rbuce the AC? Scbeme e id d by the Fi- Central- Pay 
• 	

: indlcj bCtCUdi:.

ed 

2. 
II 	Jn 	

of Group 'A Cenal 5eryj 	cchJticoJtTd.. no 
financjj 

UPfldAlior 	the Sdieme is 
being Pmposcd for the rc011 	

Promotion In their 	must 
be earned. Hcn 	it lta bec dcckicd that there shall be no benefits ujidor the AC? Scb 	for 
Group '' Ccntral SCjc ('ernjcaJ/lofl.rc.j 	

Cadre Conoiithg Atitlio Ucs in thofr 
_" Sc  WOUf lIOW 	jfltj11UC 	iinpmy the 

tOIflO(j 	pIo;)c 	
on 

fUflcfloj gwuzids by way o(urgjflO011 

Study, cadre review, etc. as per prcsc:Thed noun• 
1 3, 	

ERVIcp05 AND 

3.1 	Wiüj0 in fespc o( t1Jea Categ 	also i)mwot;on 	cOUfiu to be duly earned, it Is 
pro)5 	

to doj,t tile ACPScI 	In a iUOdjfgcd forn to Iitiga haid5h1 In 	scs of ai(e 
: stagijtj0 cithcr in a cadre o 	an 

i5Olted post. Keeping in view l rcicvam facto, 
it I. decided to grant 	

[as ttUCEflJd by the Fifth 
cn 	Pay Corrin5011 and al i a)rdan 	tJi the 

Agreed ScttlelnCnf dlcd September ii, 
997 (in tclatjoj1 to Group 'C' and 'D' oznpIoyc) cnxc,d into iu (im St 	Side of the 
ational Ccujj (JCM)J 	det thc A 	Schc1 to Group 'B', 'C' and 'D' cmpIoycs on 
mpIct1 of 	and 	(SUbjt to coflWUan 	In 	of gu1ar sCjCC 

- CSPcctively 	r5Oj(d of in Group 'A', '13', 'C' and D' 5ICIJj 	vthjcj have no 
- rorn otiolIal Ave u5 1i al L &o jualffy for sii1ar benefits on the patte 	indicated above. 

Cdajn categories of ewpiovc Such 	Casual empJoyee (inuwn8 Those with tcmpor 
atu), d-iioc and con 	cwploi 	Ia1J not quaJify for benefits under the a(oresald Schrcmc. 

Of flnanjj upgrnclaIjo,15 J,jCf 	. AC? Schem e  sInIl however, be ;ubjcct to the Wefltjoflcd 	 - 

-S 	
- 

jyVO 



/ 

T 
3.2 	Rcgulnr Strylcr. fr  the pur oso of the ACP Scheme r,hall be 1;itcrprtcd to mean the 
Ctiiblllty criica cou.nted for regular promotion-in tcrmg of ielevan( Ltccniltuicnt/Servlce Lu1es. 

4, 	Introduction of the AcJ'Sr:J]e(ne -should, hovet, In no case ,iffct the normal (rcgular) 
omotiwm nvcnues available on the bMk of VaCanCiCa. Atternpt needed to lrnyro-v prrnotlon t 1 ll)cc(r Iii OrnILinntJ( ifc:rd wi functional grounds by wuy of organinntitii *.(ndy, cadre Zeviewa, etc as per prcsctibccl nomul should not be given lip on iiio gr.uud tat the ACI' Schema kM bccil introduced. 

Vacancy ba.ed regular pruntotfona, as di,tlnct from fluiuclat upgz -adntlori under the AC? Schcwe, shall COULInUC to be granted afher due screening by a regular Departrriernai Vronrotlon 
C0111"littee as per relevant rulnL/guidelina, 

 

6.1 	A depnntmenl Screcidna Committee shall be constituted for tho'pu:poac of proccsLng 
the nes for grant of bcmlfht 4 under the ACP Scheme. 

6.2 	Tile pvw_QjjjMA  of Ihc Screening Coxn.mittcc shall be the same as. that of the DPC 
prcciibcd under tie relcvnnt RccruitmenVServicc Rules for regular promotion to the higher 
grode to which financial upgraclatiort is to be granted. 1 -lowever. in cases where DPC as per (lie pleacdbed rulcs ia headed by 'the CIiiiintn'Menfjer of Ihe UPSC, the Screening Coimnitee tinder (ho AC!' Scheme shall, liistoad, be Iidcd by the Secretary or an offices' of equivalent rnnk of the con cr-ned M1nIIry/Depii -iment in respect of lsointcd posla, the compo;ition of tr 
Sn. [telling Conmjittcc (with inoWj.icuiloii as noted above, if required) ahall be iho same as that of 
(he DPC for promotion to analogous grade In that Mlnlsuyfnepnrtnieiit, - $ 

6.3 	In order to prevent op.sratlo:i of-the AC? Scheme from insulting into undue strain on the 
ndrni,iisrtjye machinery, die ScrceubjR Conirnittee shall follow a thrm-xcheduls and mccl twice 

a financial year - preferably hi the f,rvçjç of Term.-y and for idyrj,ç processing of 
the uiics, Accordingly $  cases maturing during the flisi-lisif (April-September) of a particular financial year for grant of benefit; undcr the AC? Scheme shall I)O(akCU up for considoration by 
tine Screening Commillee meeting in the (hat week of January of the preylous financial year. 
Similarly, the Screening Coriunitt meeting in the flist wcck oh' July of n-ny financIal year r,hahi 
ptoc'ss the cases that would be maturing during the second-half (October-March) of (lie same 
flnncial 'year, For example, tire ScreenIng Committee meeting in the first week of January, 
1999 woUld process the cases that weuld attain niatut ity 'tiring the period ApriJi, 1999 to 
September 30, 1999 and the Screening cominluec meeting Of the first wcck of July, 1999 would 
proces the cases that would rnalitie during the period October. 1, 1999 to March 31, 2000. 

6.4 	To mnn.lco the Scheme operational, the Cadre Controlling Authuxides sijnll constitute, the 
first Screening Committee of tJt currciit financial 'yeas within a month fruul,thc data of Issue 
of thcc instnictions to consider the canes that hiavo alxcady matured or would be funt0ring upto 
March 31, 2000 for grant of benefits tinder the AC? Scheme. Thic next Screening Committee 
Iiall he conntiluted as por the tirric-schedule suggested above. 
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/ 	I 	rvllnlstrlesflepniuiiciits jut tjvhcd W o,tpkMo. the pusSiflhiiy of cJCC.IiVg gavinga 50 O 

mlnunse I l le  additional fijunicial commitineiit that IIIt0dU( lion of the ACt' Scheme m ay 

/ .4 ,  • 	8. 	Ilic ACP Schcmc shall becpmc opointlonal from the date of issue of thiS Office 
Mc,nornnduizi. 

• i 	9. 	In io far as persona 	i-vtng IIi Urn thdltui Audit and Accounts DepatfllefltS 1110 

conccuicd, these orders Issue after consultation with the Comptroller and Auditor. General of 
• 	india. 

The Fifth Central Pay Con ssion hi paragraph 52.15 of its Report im 	
has iilo separatelY 

recommended a "Dynamic Assured Career FtogIe.asion McchnfllStIi" for dlfforc:nt stjOIliTlS Of 

doctors. It has been decided that the said recommendation may be considered separately by the 
adnituistrative Ministry 'conccrncd in consultation with the Department of Personnel, and 
Trnining and Ilie Department of Ej,enditiire 

Any j,jtcprctntionjclarifiduhiofl of doubt as to the scope und meaning of ttc provisions of 
the ACF Scheme shall be given by the Depnrtnmnt of Personnel and '[raining (E8tbLiShm0nt). 

32. 	AJI MinistricsIDcpartnleuth may give wide circulation to (11080 iiistiiictlOiis for giidaUCC 

of all concerned and ak,o take ijrimediatc steps to implement. the Scheme keeping In view the 
ground i1tuaUon obtaining in srviccn/cndrea/ posts within (heir 8dminttratiV0 Jurisdiction; 

13. 	H!ndj version would follow. 	 I uJ: 

Di rector(ESt0b1u1fl1t) 

To 

All Miiii.stt1c'1)epa1flCflt3 of (lie (jovernment of Iiidla 
j' jcr jdc jjj' j3 SccrcturinVVICC Prcsidcut'a Sccrctnri&.'Ilflm Mlnintcr's Office/ 
Supreme Court/Rajys Sablia Secrctariat/1..Ok SaLha Secrc1nrifltJC1tLi 	Scretnflat/ 

UPSC/CVcJC&AG/Ce1a' Administrative Tribumll(1'IiflCiPnl Bench), New Delhi 
All attachedl5ubordiflfl(0 offices of the Ministry of.' ersunnet ?  Pni,Iic 

Gricvnncca and Fenulous 
4:' 	Scrctary, l'ntIonnI Cotnirtisalon for Minorities 
5 	Secretary, Nlional Coinniissiori for SchcdulCd CnsteS/SC1IC(iUlCd Tribes 

(. 	Sccretniy, Staff Shin, Nn1innt Council (JCM), 13-C, F0r07.C511a11 Road, Now Dcliii 

All Stall Side Member!; o:f (tic N(1tional Council (3CM) 
Establishment (D) Section- 
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IV 

I. 	The ACI' Scheme erivisage merely placcmeut in the higher 1)ay.SC8IC/gtnt of financial 
benefits (Iluough financial upgi n(1tion) only to the Oovcriuneiit servant concerriod on persoilal 
basis and shall, therefore, neither amount to functlonah/rcgIilnr pr motion nor would require 
cicatlon of new P05  for the purpose; . 

The highest 1'Y° UplO Which 1116 financial upgradation under the Scheme shall be 
available will be R.14,3OO-W,3OO. J3eyond this level, there shall be no financial upgradation 
and higher posts shall be filled strictly on vacancy based promotions; 

The financial benefits under the ACP Scheme shall be granted [ron the date of 

completion of tim eligibility period prescribed under the ACP Schema or from the date of 
Issue of these Instructions whichever is hater; 

The first finniiclal upgradation undcr the ACP Scheme shall be allowed after 12 
of regular sex-vice and the second upgrodation after 12 yearn of regular service from tire date of 
the first financial iipgradation subject to fulfillment of prccribed conditions. In other words, If 
tue fir1 upgradation gets postponed on account of th e  employee not found fit or due to 
dcprxxLwcnthl proceedings, etc thic would have consequential effect on the second upgradation 
Nvlllcli would also get defen'td accordlngy; 

5.1 	T'vo Ilnancini upgrnduuons under the AC? Scheme in the enthe Govt niweflt nervice 
Cax ecr of ira employee shall ho counted against regular promotions (including In-situ promotion 
and last-track promotiofi aviilled through Jixni(cd (lcpnrtnlental competitive examination). availed 
front the grade in which an employee was appointcd as a direct rcciuiL. This shall mean that two 
financial upgradationa under the AC? Scheme shall be available only If no regular promotions 
during the prescribed periods (12 tirid 24 years) have been availed by nn employee. If an 
employee has already got one regular promotion, lie shall qualify for the 5ccond financial 
upgradntion only on completion of 24 years of regular sorvico under the AC? Scheme.. In case 
two prior plomohions on regulax basis have already been rccclved by an cip1oyCC, no benolil 

under the AC? Schienr shall accrue to 1dm; 

5.2 	Residency periods (regular service) for grant of bufits underthe AC!' Scheme shall be 

counted from the grade in whix-li an employee was appoii, ad as a direct recruit; 

6. 	Fulfillment of normal promotion uorms (bench-mark, departlnentlLi examination, 
seniority-Cnn-fitness In the case of Group 'D employees, dc.) for gxñnt of financial 
upgi adstions, potformnnce of such duties as are cntrustd to the employees together with 

financial upgradatlons as personal to the  incumbent for the stated 

purpose-s iuid restriction of time AC? Scheme for financial mind certain other benefits (House 
Building Advance, allotment of Government accommodation, advanccs, dc) only without 
conferring any privileges r hated to h1ghir status (e.g. invitation to cercnjonial functions, 
deputation to highcr puBIs, c(c) shjall be cnaurcd for grant of benefits under the AC!' Scheme; 

.. 	-. 	5/ 
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, 	1U1I(UCII 	 dill 	t; II(kI the Sbcii 	IinIl k 	vci to (I 	ne:t Ilt p,tfl(IO in 

:oT (%I1CC\VIh tJi existing IiiiiarcIiY Ik It cadce/catCgOt'Y of poets WttlIt)Ut creuling flCW pOlt9 

tl 	puijjosc 	J1over, iii c5C of isoluteti pusts, i.I1 thi nbscncc of defined 1icrnt 1  

Ag idc, financini upgladaUofl !;halI be given by th e  MinLstricIDC1)8rt1t) 	o11ccrncd in the 

imuict1indy next 	 j,3y-RcnlCS AS ifldiCR 	i,fl 	Ai11JI Whk:hl is in 

keeping with L'art-A of the First s(:heclule annexed to th&NotitiCfltiOn dutcd 1,texiib 30, 1997 

of the M iuistxy of FiunnCC (l)epiti uncut of Expenditure). For Instance, iIICuullt)C11t5 Of isolated  

pOStS In the pay-scale S-4, as indicated In An will be eligible for the oposed two 

financial tupgrn(Iations only to the pay-scales S-5 and S-45. Financial u pgTId11Uofl on a dynamic 

basis (i.e. without having to create poSlS In the relevant scales of pay) lisa been 

recommended by thd Fifth Central l'oy. Commission only for the incumbentS of isolated posts 

which have no avenues of promotiUn at all. Since financial upgradatloflS under the Scheme 

shall be personal to the incumbent of the isolated post, the same tihall be filled at its orginal. 

level (pay-scale),whefl vacated. Posts which are part of ii we1l-dfld cadie shalluot qualify for 

the ACI' Scheme on 'dynamic' basis. The ACP benefits in their case shall be granted 

couiforrniug to the existing hieruirchical stcturc only; 

ft 	The Inanchul u1igiuidal ion undex the ACP Scheme shall be 1cly peMOnni 
(0 the 

employee and shall have I1Q relevance to his neurlority position. AS such, there 	hnhI be no 

addttiouial financial u1ugrndatiön for the senior employee on the ground that the junior employee 
in the gradc' has got higher 1)nyscae under tire ACP Schcine 

On upgradalion utinlerhe. ACP S(:heme, pay of au CU)plOyCC s).iall be lixed under the 

pFOVIStOII.S of FR 22(1) n(1) nubjc.ct to a inininlum financial benefit of Rs.l(t0f- as per the 

Dcpartuucnt of Personnel and 'l'raiiig Office Memorandum No.1/6/97-P°y dated July 5, 1999. 
Tii flu uiid benefit aliowcd undcr th ACI Scheme shall bc final and no pny-riiuilion benefit 
luahl accrue at the t hue of regular promotion ic; posting 	

ahist a function at posl In the higher 

grade; 

Grunt of hgluer pay-scale inuler the ACP• Scheme shall be c:onditloniil to the fact that an 
eunployc, while accepting the i;uid benefit, shall be 
cccJi1w.c for regular promotion on OCCUIICflCO of vacancy subsequentlY. 	cne he iefuscB 

to accept the higher poSt Ofl regular promotion subsequentlY, he shall ho subject to normal 

debarment for rcgulai promotion as prescribed in the. general instructioflS In this rcgut(I. 

I lowever, as and when he acce:pt!i regular prorntiOli thcrcnt.tCr, he shall l,ceome eligible for the 

second upgrndation under the ACP Scheme only after lic compIctel the requircd cflgibilitY 
crvicc1period under the ACI' Scheme in that higher grnd' subject to the conditidfl that the 

period for which he was debarred for regular promotion . nail not count for the puoSC. For 

cxarnplc,if a person 11ris got ojiC llnanci.al upgiadati011 after rendering 12 years of rculf seiCe 
and after 2 years thccfiom if he re1ues regular promotion mid is consequently debarred for 

one 

year and subsequently ho Is promoted to the higher radc on regular tinsis after completIon of 
15 years (12±2+1) of regular service, lie hnIl be eligible for eonsideIultioni for the second 
u1;giada(ioui under the ACI' Scheme only after rcnder i rig ten 11101 C yCUtS in nddltloji to two years 

of service already remicied by him afiel tine first financial upgruidr1tioll (2+10) iii that higher 
grade i.e. after 25 years (12.t2+t+10) of.regular scriCC beuu5c the (letl;(nncnt period of. one 
year cannot be taken into account towaj:d the required 12 years 

o f reg1Jar scjCC in that higher 

grade; 

................. . 
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U. 	In the mattcr of clIsci lt'/peitalty pcccdingr, grant of benefIts tinder the AL 
Scheme linIl be subject to iuics ,overnhig normal promotion. Stich cases shall, therefore, 
regulated under tire provisions cf relevant CCS(CCA) Rules, 195 and instructiona thcreuridr; 

be. 

The iropocd Ad' Schell= contemplates merely pJ'cpJ Q p.pJ.QJ1JIl 	In the 
luglier pay-rrcale/grant of financial bçneflts only and shall not amount to actual/functional 
promotion of the cznployccs cono:rncd. Since orders regarding reservation lii promotion are 
applicable only In the case of regular promotion, reservation orders/roster shall not apply to the 
ACP Schema which shall extend its benefits uniformly,  to all eligible SC/ST. employees 8160. 
Uowcvcr, at tic time of regular/functional (actual) promotion, the Cadre Controlling Authorities 
shall ensure that all reservation orders arc applied strictly; 

Existing tinic-lou;id promotion r,cJiezxej, including in-situ promotion schrmc in various 
Minu;tncs/Departnients may,. as per choico, continue to be operational for 'the concerned 
categories of employcca. flowcvr, these schemes, shall not muir concurrentiy. with the ACP 
Scheme. The Admirmistmnlivc Minls(ry/l)cpartincnt -- not the CrnphO)'CCS -- hniI have the 
Option In the matter to clwoe between tie two schemes, i.e. existing tithe-bound promotion 
scheme or the ACP Scheme, for various categories of employees. Uowevcr, In caso of switch-
over, from tIle existing time-bound promotion schcrnc to the AC? Scheme, all stipulations (viz 
for ploniotion, redistribution f posts, upgradatiou involving higher functional duties, ctc) made 
under the former (existing) scheme would cease to be operative. The AP Scheme shall have to 
be adopted in its totality; 

In csc of an employee declared surplus in he/her orgonisation and in case of transfcr 
imicitidirig uiiilntemnl transfer on request, the regular service rcrI(lercr.i by hini/her In (ho previous 
organisation shall be counted along with Iris/hmor regular service in lila/her new c'rgamilsatlon for 
the puiposcof giving financial upgrnrlatlon under the Scheme; and 

Subject to Condition No. 4 above, in cases where the employees have already completed 
24 years of regular service, with or without a promotion, the second financial up1(radatwn under 
(Ire scheme shall be granted dii'cctly. Frirtlier, In order to rationallsc unequal Icvcl of stagnation, 
beircUt of nuqlun regular service (riot taken into account for (lie first upg,mndtrtloii under the 
cbcrrre) shall be given at the subncqucnrt stage (second) of financial upgradation under tIre 

ACI' Scheme as a one time mneasrrrc. Iii otbcr worda, in respect of employees who have already 
rendered more than 12 years but Ices than 24 years of regular service, while tire first fl,nrurclal 
upgrrmdntion shall bcgrnntcd iuwncdiatcly, the surplus regular ;ervicc beyond the first 12 year's 
shall also be counted towards the. next 12 years of regular s' 'vicc required for grant of the second 
financial upgradnton and, conscpicntiy, they shall be considered for the second financial 
upgrridation also iw and when they complete 24 years of regular service withOut waiting for 
Coniplelioil of 12 more yearn of regular ser'vicc after the first financial upgrndati,oii already 
granted under (he Scheme, 

;;-; 	k 
Centf*l 4dmtr 

1 j EB 7AOI9 

1B0 riot 

Dir!ctor(E1ab/i5/Wt7efl f) 

'l/•- 

C, 

I 



I, 

p- ) 

Q1 

P.evkd ay-coIe.s (fts) i 

rL 	4 
- 

- 

/ 
1-iT -±----- 

7 

-.---..-- -__--- 
10. 

S-J.2 

S.21 

23 

.uuu.iuu.j 

5500.175.9057]3J - 

-. 

v. 	. 

-, 

\•\ \• - Q 

/5 1 
•.- S  •\' l 	/ 

-I-Il  

CID 
	

ii 



ANNLKU 	2- 
' (V 

Cenfr 

-TYPED COPY- 
GOVERNMENT OF IDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 
OFFICE OF THE EXECUTIVE ENGINEER 
G C, C R P F, COMPLEX, KHATKHATI 
KARBI ANGLANG. DISTRICT, ASSAM 

rwalat .Be?drj 

i'IIN UUUE-72480 

No. 10(4)/KCD/2006-07/2156 	 Dated 11,01.07 

To. 
The Superindenting Engineer 
Sili4iir ('t.rir.t.1 

Malugram, Mela Road 
Silcbar-2 

Sub- Prayer lbr grüntof2nd ACP in respect of SrI AH. Biswas, AE © 

Enclosed please find herewith an application received from Shn 
AlT 	w, 	 _  Lw' ULWP,UU LU UUS.U1V1SIOU atong witfl.flecLiStaUiy 
iillcdrn for favour of further necessary action please 

Shn A.H Biswas, AE© atiached to this division and completed 24 
years of service as on 18.03.06.SIn -i A.H Biswas, AE© has jomed this 
department on 193 82 as JE and jorned to this office on 15 092006 vide 
this office No 9(2)JKCD/2006/1563 dated 16906 (Copy attached) 

The 1st ACP has been granted vide No 2 1(150)/95/DCSDIiTI3 14 
dated 23 1 98 (a copy of Service book record zerox copy attached) 

No adverse record is Ibund pendmg against him as per his service 
record and P/File Hence the case for grant of 2nd ACP is hereby 
recommended and submitted for fuvour of further necessary action. 

Executive Engineer 

Copyto 
The Chief Engineer (NEZ). CPWD. Dhankheti Shi1long-3 for favour of 

information please. 	 . 
Shn A. H. Biswas, AE, KCSD No 1, CPWD Koluma 
File No. 9(2)/KCD. 

- 	
. 	 Illegible 

Executive Engineer 
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I 
/ 	Zv- 	p St  

• (i\ 	\jN1 ( )l' 	 Y/ 
W I I I IflCAt \\Ifl " DII' RIEF\1 

ti l( V 	:r I E E\lCiiVE jtc;.1NEIR 
Ku  
ASSAj 

P1 (lODE 78240.. 

\). 

5t. 	 jII.1d)L lliiner, 

\ laI'ui•ai. 	Ila 
ilchr - 2. 

Fur 'n1 i ' 	A('P in respect uf Sri All. Biswas 1  AE (C). 

I ni1'*i1 kt hd h 	th in ppht ttuvii ieeid horn Sini All l3isw i 

i ii (h d u hs dn IifI' 	 w ith ( he( K Il it cluls fdled in 161 1isntii ol 

;;cary 	 - 	.. 	.... 

isv:s. \ F, 	 to this diviion and conipletcd 
2$ scars of 

ISMA'10. Shd A .IL 13iswts, AE (C) jhas joined this .departrncnt. fl 

as .1 I and 	nid &n thisidlice on 15.(0.1.00( vide this ofilce No. 9(2)/KCI)/20.06. 
1163 dft(l 1619.00 	 '(ckI) 

I h 'I ' .\( P has . - t n !i ( ed vd e No .2 1016950108D]JT/3 13 dated 211.98 

upv 1 	ViC? I;ciL ruCflFd C1X C(I)\ iI1.!ie&I). 

d vcrsc 	cunI is 1 ,111hid ,  pentl i n aua inst hni as per his service recor(I an(I 

'I - il.. I lunne the east O r ,.• 	2'"' ( P is hereby recommended and submitted 1r 
Further u ecessa ric tiun. 

• 	. 	 S  
Executi'e Engineer 

i 	. 

1R 1 5.11ifltF 	(P\\D, j)hantdwti Shillong-3 flJr:liIVt)Ur of 

Y  Sh 
 

ci A• I I. Iwes. .\I 11 .04) 001  (P\\'). Kohima. 
lift  

4DVO' 



J / CHECK LIST UNDER ASSURED CAREER PROGPESSION SCHEME / 
Cj 

AS DECLARED BY GOVERNMENT OF INDIA 
MINiSTRY OF FINANCE O/M.NO.35036/1/97- ESTT., DATED 09 06 199 I 

PARTICULARS  

SI.NoI 	 Part'áulars 	 - 

1 	'Name of Government Servant Sri .4 bid Hossail' Biswas 
Jn block letters) 	 __________ - 

2 	Present Post & Station JC). O/O.EE KCD, CPWD, .GC, 
CRPF, KhatkhatiAssarn. 

3 Dal:e of appointment in the Present No.Coord2(AP'pW(1)8i/JEN3J.._ 
df. 16.2.82  

4 Pay Scale of the present post.. Rs.8900 	200 -110500 

5 Date of Birth. 	, 16-03-197. 

6 O1caion. 	 'Engiiieeflg Ciil 

7 Die of appointment in the Depit. And 19.03. 1982 as J.E(c) . 

.............. 
8 Whether r.uomoted to the next grade. 

Give numberof oronnoticn as on 9.8,99  

9 Vvhen dos he/she completed 12124 yrs. 
excluding the period not considered for 
the purpose l.e.taking only qualifying 

• r! .VICC. 	' _________ 
18.03.1994(1st ACP grénted wef... 
254 97 vide 21' 150/95IDCSDI/77314 A 23 1 98 

18.03.2006  
, 

- NIL - 
10 Had emp!oyep been debarred for pro- 

motionirefused promotion, if so, give 

ii Whether the Official is free from No V.C.C. case pending 
VinceanJic 

12 Grading CRs for the last 5years prior 
to 9.8.99 and thereafter showing adverse 
fernarks if any exCeJ)t finacjfajg. 

'a) 	I 	SI  
2 nd. 
3 rd. 

e) 	5th.  

]Th .) 
h 

1 3 	1tr i tearity Certiuicte. No doubt 

14 	1 Remarks. Fit for grant 

Each mentioned aibove certified from the service records (on each every sheet) 

-31 26 c 	 Lt i! 
lr .1 h8.L 
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ANN 	3 

-TYPED COPY- 	/ 	 P 
GOVERNMENT OF INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 	 / • 	 OFFICE OF THE SUPERINTENDING ENGINEER 
• 	 SILCFIAR CENTRAL CIRCLE, MELA ROAD, 

MALUGRAJVI SILCFIAR488002 

No. 9(30/SCC/06/162 	 Dated- 12/2/07 
To 
The Chief Engineer (NEZ) 
C.P.W.D., Dhanithefj 
Shillong-3 

Subject-Regarding 2nd ACP in respect of Shri Aif. Biswas, AE© 

Sri AjLBiswas, AE (C) attached to Khatkbatj Centtal Division, CPWD, 
Khatkhati submitted a representation for grant of 2nd ACP after completion 
of 24 years continuous service. Which is forwarded herewith for necessary 
action. 

End: -Check List 

Sd! 

SuperintendingEnginecr 
Silchar Central Circle 
C.P.W.D., Silchar-2 

Copy to 

The EE, KCD, CPWD, Khatkahatj w.ri letter No. 10 (1)/Kcd/2006-
07/2156 dated 11/01/2007. 

illegible 
Superintending Engineer 

ADVO 



in 
 

/ 	
13 FEB  

/ 

-L RfMEN F OF 11\11DIAl  
0 	 C1NTR.\L PUBLIC WORKS DEPARTMENT•.. 

C)FHCE OF IHE SUPERINTEN.DING ENGINEER 
SLcHAP. CENTF:AL CCLE,MELA ROAD, 

'S M.ALUGRAM, SILCHAR- 788002. 

R.O'ISCCiO$i 	-'• 	 Dated  

EncineerNEZj. S 	
S 

C, 	 Dhankheti, 	5 

2 ACP in respectof Sri A.H B iswas, AE© 

tic)e 	o Khatkhati Centri 
Ie pivesentation vot.gratit ofT ,ct) 

o;nkton 01 	yer c.onunuous serv4e. lNnIch s forwarded 
or necessary action. 

- c) 

• 	•Superintending Engineer, 
Sitchar Central CirIe, 
CP.W;D:Silchai72. 

to 

h? LE, KUD, (;P\f'JU, Khtkhat w.r.t. letter No.10(1 )JkCD/ 2006- 
S 	 J7/2 156 dated I 1/01/2007. 	

5 

S 
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-22 	AM\JLXUFE 

. 

 ?

. . ¼.1 IUI4!.2QOg-E(Vj . .. 

	

: 	• 	• 	• 	• 	. 	. 	. : 

	: 	• 	: 

I j 	 I: 	: 	 • . .. : Nirman Rhavan.Ne 	DcIni- 1001 1. .;, 	# 	 •: 	' 	: 	 S 	[)ated (he 	4" Juiw.2008 1 ? 

	

O!FtCE ORDERNojop 2008 : 	• 	: 
'S.. , (tiseiuciu uPQIV compleiiön of 24 years ol' service from initial :Ippointmen( in 

hL grade t)i Junior i:ngiiu (Civil) thL PILidcni i'. plcaed to giant tile huic.hts ol 2' Ii flclflL ii upgi adii ion undLr \ssurLd C. irer Progression SchLme in thL p4\ d IL (II IC) 00(i I 200/ to thc 68 lumor Li)ginec ((is ii) as rnLntlonLd in Annui L \ Itli 
ctfti Iwiji ihc chiiL mcnhioned against the each officer The pa of these officeN ma he 
li\Ld by thLiI co hng ofticLrs in tLrns of Delxirtnienv of PeNonncl and I liaining OIIILL Memormdurn No 35034 1/97 Ptt(D) dated 	August 1999 and 10th 
F'cbruarv.200() 	, 	 . 	 . . 

• 2. 	In case an) of tile officers whose name figUres in Aruiexure has uiken. voIuntar 
retirement. resigned . or expired on or before the date of2' ACP becoming clue, the 
benefits or Ilnanctal upradation may not hegivdn to him b 
Concerned, 	 y the contiolling officer 

: 	 . 	
5, 

3 	I urtMLr cuutç of lict, oil illay he Ltkui by the controlIui otfkrs ailLr 'Crif ing that no 'lgilCtnLL 	sL4.hargc sheet is pending againt any of the officer mentioned in thc 
Anne\ure and whcrc penalty has been irnposcd upon any of' the offleci, 2 AC? bhall 
be granted to him after cxpirv ofhe periodof penalty by this Directorate on confirmation 
by the c.oncem 	controlling officer about date of ,  completion ol the pelty irn osed Upon the officer, 	. 	.. 	., 	: 	 . 	. 	. . . 	

, 

(Suresh clwidra) 
Deputy DirãcorfAdh.J 

Cop\ to:- 	•' 	 ... 	, 	, 
Ai 1  Ole Pay & ACcounts Officers in thc CFVVDPWD NCTI) Dclhi 2. 	All Additional DieetoGeneraj works in the CPWD. 

3 	1 hc Lngineci in Chief. PWD, New Delhi 
4. 	All SES)CiviJ) in. the CPWD/PWDI\'a1uatjo/AA/En . jroiiiiien. & Foi'es. c)nccincd offlces'f'( -J1l'CR Ccliii lindi Shakha foi Humi cioii 

(Suresh Clndrf. 
PPUI Direiiir 'Adnui. 

S 	 • 	 , 	 .. 	 S 	 , 	 S 	 . 

/ 

.......... . .. ............ r-T 
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I 	 2Orj 
\NEXJRE 

L sL uI Junior Lngners(CiviI' 	hu 	 uLtr serf R. in the 
grade 	2 financial upgtadulion und 	th4 b 	 - 

S.Nu. SiShri 	 Daic ej Birth 	' j)ate ol /\ppfl. lnDue date For 1 

~
T 
_2. 

121058 
20 05 59 

the grude. • 

3H079  
26 03 80 - 

12 02 82 - 

grant.01.2 
ACP 
2301 07 
01 0507 
21 03 06 

D M Warnujar 

4. 
5 
6 
7 
8. 

Lalit Kumar Rawat 
S.K. Sood 
Prakash Chandra 
A . K.Agarwal 	-- 

ChandeF Pratap Singh 

22. .12. 59 	- 

27.01.59 03i 1.03 01.07.07 	- 
19.03.59 
28 08 S5 	- 

200759 

150280 220104 
23 04 05 
11.08 .06 _ 
17.04.05 

1603 g i 	- 

09 02 8 -  

10.03.81  Vijay Kuniar Behi 	. 2,5.07.58. 
9. S.S. Purandare .28.05.59 	H 01.06,82 08.07.0.6 
JO N. Prasada Rao  23 12 62  03 05 82 - 03 05 06 

T.K. Das - 26.07.571 20.0182 
-- 

27.04,0.6,. 
12. 1 Rani 'Babu 25.07.61 	' 1 08.04.82. 30.0406 
13 	- Santosh Datta 2001 60 -- 0903 82 1504 06 

170406 Han Shankar Da 01 01 61 12 03.82 -- 

AmitavaGirj 	. 16.03.60 .12.0182 -. 19.04.06 
16. Prnjit Singh Gill 06,0760 02.11,83. 

14,0283 	. 	 : 
,9J1,.07 . ., 
23.03.07.. 1 17 R. Munivanan 	.., 	. .01.05.61 	. 

8. 
19 
20 
21 

Faro,ok Mo.hammad 	', 

AVecraPiasad 
BrahrnaNandSingr 

dhatCupta 

0.1101.5.8 	j 
010761 	J 
010758 
030660 

_17,03.83 ' 

140483 
160383 	- 

170383 	- 

27.03.07:.. 	T1  
121 0401 

230407 
240407 

22 _Augui Mohd Siddigw 07 10 56 24 03 83 - 3004 07 - 

23. INarayanRao 25.07.63 	. 05.118 .' 	 . 	. 05.11.07. 
24.' S.M. Thaverdasanj 	. -, 25.06.60 	' 06.09.83 17.10.07. 
25. Uttam Kumar Biswas' 23.06.61 

01.09.59 

- 

06.12.83 
06.12.83 , 

13.01.08 
27.12.07 26, Orn Prakash Verma . 

27. Ved Pal Singh 12.10.60 23.06.83 	•, 

. 

23.06:07 
28, Aiim Kumar Srivastav '11107,61 07.02.83 07.02.07 
29. BhupenderShamia '  12.08.62 

	

25.03.59 	' 	. 

16.04.60 

	

09.08.60 	. 

	

02.01.59 	' 

07.11.83 
26.08.83 

	

 29.09.83 	, 	. 	
' 

30.09.83 
24. 	0.83 	• 

	

6.10.83 	._JLQ,; 
28.10.83 

	

' HO 81 	* 

1.5. 	1.07 
.02.10.07 30, 

31 .. 

 

Gauri ShankarTak 	' " 

Parmod Kurnar Ahuja 
V.K. Saini 	. 	 ' 

Dipak Kumar Maity 	. 

Gulshwi KumarNagpal 	... 
Mukcsh Rudola 	j21.02.62 
khcrn Chand Dhiman 	1 

I'-. 	 ' +--.-----.- 

05. 	1.07 	
' Q6. I 1.07 

30.1 1.07 

.12.07 HIN . 12 07 

 
 

. 

29.09.63 
' 

02 03 61 
l  

35. 	- 

36 

	

/ . 	 i\tjiwiuci raui 	 • u.t).:'c 	15.11.07 - . 	
... i . -.-.. • . .- 	y ..  .--... 	 . 	.. 	 "-- -.. --...... 

	

38. 	
' 	

-...-. ...L 3 . 110L........ 

AIT 

ADV 



I 	 - 

Pa -Kj1- ;I--- 	(140861 	j8jjJ3 	4 19 I LP7__ 1'40.I RarnBhaj_Nehra jI'ó 	
--- -  

t 	

;-ii Yada 	JtiO)i 	 jj)jQO7 

	

42. 	NI cn;hetr 	(h016() 	12 12 $ 	,1jIO8 
1Ram Achal Sinal 01I2 	i 	2 3.12.8 1 	2901 08 

j.  Solomoin Raju 	05.02:62 	09.() I .84 
'10261 l: 
	

- 	2 2.02.08.  - 

	

46. 	Vijay Kurnar Mata 	21.1 1.62 	18.01.84 	- •24.02.08 47 	Paw'm Kurnr AazvaI 	11.0,6.59 	' 27.02.84 	04M40B 48 	Ihtn&LChaI1duI3uun,J 29 12 58 	1 1 . 04 . 94 	1 28.05.08 49. 	I Anil Kumur (hpta 	. 	30.12.59 	06U4.84 	I 05.04.08' 
10,09 . '60 1240708 

AJLI1h1RhOI 	 02 oioo 	2 1)6 4(AN) 	104 08 0\) _.in____ 	 03.01.631092,84..17-03.08 53. 	\'cd Khurw 	 '10.11.61 I 	090384 	27M3,08 54 	MdhcshNaryan 	131158 	120184 	170208 55. 	RakcshSharma . 	20.03.61 I 	12.04.84 	18.05,08 56 	lNPandcy 	 20 07 60 3 	02 04 84 	09 05 08 57. 	S. Bandopadhyuy 	:02,04,6f . 	31.10.81 	' 	06.12.07 58 	Blsanath Sen 	 010461 	191083 	2I107 R.T.Chandran 	J190561 1 	320983 	'181007 I6 	RJK.I.xji 	 20,09.61 	O4J907 61 	Smi K. Sa(vamt 	118 03 63 	20 0384 	26.04.08.  62 	Komcl KUrTh.Ir Sood 	
I 	 14 12 07 1 	02,09,60 66 	 046] 	070384 	140408 67 	RamaShaj1kaJ h 	170160 	151183 	231107 68 	A K Shukla 	 05 12 62 	28 02 84 	04 04 08 

ADVO '' 

______ 	 0 	' 	",'••,0. 



-TYPED COPY- 

The Chief Engineer (NEZ) 	 L 	I,  
CPWD, Cleves Colony 	 :c 

ANNLXUfE-- S 
1-') 
	

( 

To 

JJII411 ICU, MUhIOUg-. 

Subject 	: Regarding 2nd ACP in respect of Shii A.H. Biswas AE© 

Ref. 	: SE's office letter No.9 (30)/SCC/061162 dtd. 12.02.07 

Respected Sir, 

It: is a pity to state that after more than 26 years of continuous 
service in this department (joined on 19.182 as JE©.) I did not get the 
benefit of 2nd ACP which was due on 19.03,2006 4111 date. I could not find 
my name in the latest ACP list circulated by Director General of Works, 
CPWD vide his office order No. 150 of 2008 did. 04.062008 after making 
necessary enquiries from the concerned office i.e, EC-VI Section 1  DG (W), 
CPWD, Nirnuin Bhawan New ,  Delhi. It is found that the representation 
which was forwarded to your office vide SE's office letter No. 
9(30)/SCC/06/162 dated 12.02.07 was not received by the concerned office. 
It is not known my representation at all forwarded .or not because I did not 
get any information regarding this. 

So you are requested to please forward my representation 
(checklist with necessary. CRS 2000-01 to 2005-06) as early as possible so 
that my case may also be considered. 

It is also my humble request to you please get me intimated, if 
possible, after forwarding my case so that 1 can also pursue thecase at my 
level. 

Enclo: 1) letter reference above 
2) Photocopy of checklist 

Dated 16th July, 2008 
Kohima 

Yours fIithfully. 
Illegible 
(Shri A.H.Biswas) 
Assistant Engineer 

Kohima Central Sub-Divn-I 
C.P.W.D., Lower 
A.G.Colony 
Kohima, Nagaland 

P TTESTED 



Chief 3ngi1ar (Z) 	I 	 I 
• 	CPW C1ve Coiony,  

hk1 	&.11C 	3,p 

w cL 	rc5e.ig 2d\CP i 	spact f 3rr 

3 	office ite 	3O)/3cC/0C/l6 at. 12/02/07. 

It is a pity to tatd that jift 	vi7e. than 26 x 

f cntius 3evjc.in this 	 (oind on 19382 

- 	1 dj ic,t gt he bnetts 	of 2tr& C.P. whiCh was FAZi 

UUt 	i9O3)O6 tIll date. I cou1d not Vind y name i d th 	• 
p 	 Ldr 	')CP 1it jrci,1atd by Di.rtDr43 	 c' 16rk3: CPWD c  

vi 	h: off ice rder N 150 f 200B dtd. 0406.2)08. after 

1-nali. i 	cs5ary enouiris ftom th3 e,ncened of f1c j-.e. acvx.  
\!rai Bawan N: , 	t IS ,  &,und that 

rnction jch 

 

was for'd3 to sour ft9c9 v1cJ Ts 

OC 1tb N- (0)/CC/O6/52 ctc 	 tcii. rcivd 

cccnd r'ffsce. 'Lt j not kror 'Ay re"r3efltatiofl at all 

or no ard1 	 bcaUC 	i1d n o 	t a fl ifl o y 	tflattGVP re 
(t 	

garding 

thi 

o YOU are recU3St,9 to '1a,5a 60rward my rpr9n 

c 	 1 1it 	th cs ar CS 210O'0l to 2005O6) as a'1.y 

z: cibi 	c t!zt  y ic 	rav 	iii 	 nzied 

It .s also rny humble ra est to you p1eaS a get ma 

itimtif possib1e,aftr. 6orardin tycaso so that ± can also 

p'rt 	re case at ry,  ]vel. 

1etter rftrence abova 	 • 
Ptopy rf  checklist. 

• 	• 	
• Y0ursa1thtulLy 

9\C 	ftU Ic 

• 	 I 	 (Shrj'1C H. BIwA3) • 
• 	 •. 	Asitant ngineeV, 	• •. 

(i1ma Ci?a1 SUb..D1Vn'.T' 
Lower 

	

• 	 • A.G.Colony 	• 

	

• 0 	 • 	 • 	 K - hirna Tagalaflth 
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ANNXURE 

No.18/1 O/2002iAdmn. 
Government of India 

Office of the Chief Engineer(NEZ) 
• Central PublicWorks Department 

• 	Dha°nkheti, Cleve Colony, 

• 	 Dated 	 August,2008. 
To 	

Shri A. H. Biswas, 
rn In 

Assistant Engineer, 
Kohirna Central Sub-Divn-I, 	 16Jfl 
CPWD, Lower A.G.Colony, 
Kohirna, Nagaland. 	 •• 

vah  

Quarter No: 28(Type 7IIJ). 	 • 

Sub:- 	Regatding 2nd  ACP in respectof Shri A. H Biswas, AE©; 

Please refer to youa1ication dated "IL" on the above subjèct. 
The application alongwiJjAfs .necessary enc1osures on the subject. matter has. 
already been sent to New Delhi vide this office letter No 18/10/2004-
Admn dated 11.1 2.,O'7. This is for your kind inforrnatidn. 

(F. R. Tariang) 
SectiOn Officer (Adrnn) .. • 

.1 	i 	 • 

/ 	 • 

A/co 
/\ 



Too  
The Chief F.nginer (z) 
CPCLS Co1oty1 
Zhketi Shillong L 

Subaeqaring 2nd P in reapect of Shrj A.LiwaG A(C) 

Ref.My 1tter No i1 Dat3d 16fl/20064- 

v~aspactsd Sir, 

Plasc refer ny earlier lette !oNil dt 16fl/08 regardin 
d.AOCP Sir, after making enguir 	from the concerned autho 

rity j.e. CJICPwD, ftrmaa Bhawan. New Delhi again in.this 
• 

 

is found that my ca$e/r3pre ntation. i.e. cheek list alóngit 

In 	
C from 2001t.o 2006 not roceived by that off iceG 

a Sir, I am vry much worried aut grant of .nd IC? benefit 
ZI 	is alms t 2½ years paeed from due date j...l9.3,20O6.At 

sarre time Z am incurring financiàl lossee also 

So my 4  humble .reuet to you please take necesary  
(Leforward my ca3e to coernad authority) as early 	posthl 
ao that my case may be considered. 	 . .. 

Again my earnest raqi2est to you please snd fle 66py lof 
.Lwardjnt ittr i oih1eo that I WIll a1 	rv my 

Yol Th nic.. n 

Yrs aith1iy. 
• • 	 dt.i6/7/O3, 41

. 	 • 

Is cie 	ter 	IJWahPCJ 
No.9 (30 ) /scc /06 	 - 	• • (.H. BXSWAS • • - ', 12/2 /070 .  

ASitant lnginr, 
:3 Check 1it, 	 ohima Central .SubDivn..X&II. 

CPTtø,Lower A.G.Colony,  
ohima,aga1and. 

ADVOC AT 	
• 	 • 



-I. 

- 	 ANXURE 
,. 

N018/10/2008.Admn 
A 0/0 the Chief Engineer (NEZ) 

Central Public Works Department 
Dhankhcti, Cleve Colony 

(Phone no.0364-2220257 Fax no.0364-2228769 
ShuHong Dated: 25/0912008 

1 l.?JL. 44 1 	"ih 	•j-; rn  
The Director General (Works) 	I 
Central Public Work Department,  Nirman Bhawan, 

 
NcwDeflul-11001J. 	 I 

• /'iubiect Impkrnentation for gr ti of 26 	 pect of Sun 
A.H. B18was,.AE(C). 

Sir, 
With reference to above subject the case of Jlnd ACP Scheme was sent 

by this office letter No 18/i0/2004-Admn. dated 11.12.07 (copy enclosed) but no 
action has been taken so far. This office again sending Ithe check list Under AC? 
Scheme duly filled in prescribed proforma in respect of Shri A H l3iswas, AE(C) 7attached to the office of Khatkhati Central Division, CPWD, Khatkhatj for furthr 

\riessary action at your end please. 

Enclo: 	Checklist, 

Yours fafthfully, 

(Smt. F.R. Tariang). 
Section Officer (Admn) 

Copy to: 	The Section OffIcer (CR Cell) Nirman Bhawan, New Delhi for 
information and further necessary action please. 

Section Officer (Admn) 

too1j 

ADV0T  

• 	 ... 	 ... 	 ........... •••. 	 .•,•••.•,• .. 


